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IN THE COURT OF PRINCIPAL SESSIONS JUDGE, 

SRINAGAR. 
 

JO Code : JK00026 

CNR No  : JKSG  

B.A. No   :______/2020 

Date of Institution :    14.05.2020 

Date of Order  :    14.05.2020 

 

1. Mst. Saleema W/O Bashir Ahmad Dar 

2. Mst. Kulsuma W/O Imtiyaz Ahmad Dar 

3. Imtiyaz Ahmad Dar 

4. Mohammad Sultan Dar, both Sons of Ab. Rahim Dar 

5. Aijaz Ahmad Dar S/O Bashir Ahmad Dar  

6. Mohammad Irfan Dar S/O Mohammad Sultan Dar 

7. Muneer Ahmad Dar S/O Bashir Ahmad Dar 

All residents of Shah Mohalla, Safakadal, Srinagar. 

        (Petitioners) 

     Through:  Adv. Bilal Ahmad Wani 

   VERSUS 

Union Territory of J&K through 

1.  SHO Police Station Safakadal, Srinagar 

2. Division Officer Police Post Baghiyas, Srinagar. 

     (Respondents) 

    Through: Public Prosecutor(CPO) 

In the matter of: 

Petition under Section 438-A Cr.P.C on behalf of 

the petitioners seeking bail in anticipation of their 
arrest in case FIR No.55/ 2020, Police Station 

Safakadal, Srinagar.  
_______________________________________________________________ 

 
CORAM:  Abdul Rashid Malik  

_______________________________________________________________ 

 
O R D E R 

 

This application under Section 438 Cr.P.C is 

preferred by the petitioners on the ground that the 

petitioners are the permanent residents of Union Territory 

of J&K  and are most peace loving and law abiding citizens 

of India. The petitioners are not even remotely related to 

the commission of any such offence which would warrant 
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their arrest at the hands of the respondents. The 

petitioners and their maternal aunt having property 

dispute who has entered the house of petitioners and 

threatened them of dire consequences and even after that 

lodged false and frivolous complaint in the concerned 

Police Station/Police Post. The petitioners are residents of 

Shah Kadal, Shah MOhalla/ Watal Kadal, Srinagar which 

is in Red Zone of Covid-19 declared by the Government; 

the petitioners have reasonable apprehension that they be 

arrested by the respondent in a false and frivolous FIR 

lodged. The concerned Police is harassing the petitioners 

and are hell bent upon to arrest the petitioner in a false 

and frivolous case and if the respondent police succeeds in 

their malafide designs the same will lead to disrepute the 

petitioners in the society and badly affect their reputation; 

that the petitioners have deep roots in the society and 

sufficient means and the petitioners if released on bail in 

the event of their arrest will cooperate with the 

investigation. The application is supported by an affidavit. 

  

I have perused the application. Issue notice to the Ld. P.P 

for filing of detailed Police report alongwith the objections in 

coordination with the Police Station concerned. In the 

meanwhile it is directed that till 26.05.2020, the petitioners in 

the event of their arrest in FIR No. 55 of 2020, P/S Safakadal, 

Srinagar shall be released on bail provided they are not involved 

in any offence carrying punishment of more than Seven years, 

or any Special Offence, subject to furnishing bail bonds to the 

tune of Rs.50,000/-and personal bonds in the like amount to 

the satisfaction of SHO  Police Station Safa-Kadal, Srinagar, 

subject to the following conditions:- 
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1. That the petitioners shall cooperate with the 

investigation  officer as and when required; 
2. That the petitioners shall not tamper with the 

prosecution evidence and shall not in any way 
influence the investigation; 

3. That the petitioners shall not leave the territorial 
jurisdiction of this Court without seeking prior 

permission; 

4. That the petitioners shall remain present in this 
Court on the next date i.e. 26.05.2020; 

 

Copy of this order shall be transmitted to the Ld. CPO 

and Police concerned for submission of Police report and 

objections. 

 

Put up on 26.05.2020. The Ld. counsel shall submit 

hard copy of the bail petition complete in all respects in the 

Court immediately after the lock down is over. 

               

Announced:            Principal Sessions Judge 

14.05.2020                         Srinagar. 

“Firdous” 
 

 
 Digitally signed copy of the order forwarded to SHO 

Police Station Safa-Kadal and Division Officer, Police Post 

Baghiyas, Srinagar for compliance through Chief 
Prosecuting Officer, Saddar Court Complex, Srinagar. 

 
 

      Principal Sessions Judge, 
             Srinagar. 
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